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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT1 BENCH, GUWAHATI 

O.A. No. I of 2 007 

DATE OF DECISION: 08.01.2007 

Sri S. C.Dutta & Others 
......... I .................................. ............. . .............................. 	 Applicant/s 

Mrs. R.S.Choudbury, Mr.G.Rahul' 
.................. I ............................... ! ................................... Advocate for'the 

Applicant/s. 

. Versus - 

U.OJ & Others, 
............................................................... ................... Respondent/s 

Drj.L.Sarkar, Railway'counsel 
.................................................................................. Advocate for the 

Respondents 

CORAM 

HONME MR K.V. SACMDANANDAN, VICE-CHAIRMIAN 

1 	Whether reporters of local newspapers 

I 	may be allowed to see the judgment? 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in the Digest 
Being complied atjodhpur Bench & Other Benches ? 

Whether their Lordships wish to see the fair copy 
of thejudgrnent ? 
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CENTRAL ADMINISTRATIVE TRJBUNA1,,GUWAHAT1 BENCH 

Original Application'No.-I of 2007 

Date of order: This the 81  Day of January, 2007'. 

HON'BLE MRXV.SACHIDANANDAN, VICE-CHAIRMAN 

1 	Sri Samaresh Ch,Dutta 
C/O.Swapan Ray, 
Kamakhya Colony 
Guwahati, Kamrup, Assam 
781012 

Sri Chandan Mazumdar 
C/O.Sri Ashok Bho%unick 
DS/361G,Rest Camp 
Guwahati-781.012 

Sri Ajit Mukhey-j'yee 
Resident of Railway Quarter No.107/B,BBBC Colony 
P.O.-Pandu District Kamrup Assam 

Sri Dipak Nath 
Resident of Loco Colony 
Near Rly,Quarter Number 135/C 
P.O.Pandu District Kamrup Assam 

Sri Dipak Kumar Cbakraborty 
C/O. Santosh Chakraborty 
Quarter No.2A Rest Cam p 

Guwahati-12 

6~ 	Sri Rafan Dey- 
C/o.Ajit Mukheijyee 
BBC Colony Near Quarter No.1071B, 
P.O. Pandu Guwahafi-12 

7. 	Sri jaydev Chandra Dey 
C/o Bimal Dey 
American Colony 
Near RamkH'shna Mission 
Bye Lane. No.3 
House No.56/57 
Guivahati-3.2 

Applicants 

ByAdvocafes Mrs. B- S. Cboudhury,Mr. G.Rahul .  

-Versus- 

1. 	The Union of Jndja, 
Represented by the Secretary to the 
Govt. of India, 
Min istry of Railways 
Rail Bbawan, New Delhi 

11 , 
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General Manager(P) 
N.F.Railway 
Maligaon,Guwahati-I I 

Divisional Railway 1M.qnager(P) 
N.F.Railway, Lumding 

Railway Recruitment Board, Guwahati 
Represented by its Chairman 
Station Road,Guwahati-781001. 

Respondents 

By Advocate DrJ. L. Sarkar, Railway Standing Counsel 

KNSA.CHIDANANDAN &V.C.-  

The claim of the applicants is that they have worked as 

Casual Labours at different places. During the different period the 

applicants have, successfully completed the eligibility period for 

consideration of re-engagements of ex,-casua,l labourer, which was 

formulated. by Government of India as per policy decision. According 

to them the Railway Board has formulated various schemes from time 

to 
I 
 time for re-engagement or absorption of the ex-casual 19-bourers in I 

regular substantive. posts and to regularise the services of existing 

casual employees. For absorption of ex ~-casual labourers the Railway 

Authorities are required to maintain the Live Register and 

supplementary live Register. The Govt. of India in the Department of 

Railway took a,policy decision in the year 1998 to the effect that the 

casual labourers who -were disengaged prior to 01.01,1981 would be 

engaged from hme to tim"e subject to availability of regular 

substantive posts. 

2. 	The applicants have made several representations dated 

8.1 2.2006(Annexure J series ) individually before the 2' Respondent. 
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But the Respondents have not yet considered their case. Being 

aggrieved the applicants have filed this OA. seeking for the following 

reliefs.-- 

A. direction to the Respondents to 
include the names of the applicants in 
the live Register/Supplementary Live 
Register of .Ex-casual workers. 

A. Direction to the Respondents to absorb 
the Applicants . in the'same way as has 
been done with regard to the 194 
similarly situated ex-casu al workers. 

A direction to the Respondents to issue a 
similar Order ' in favour of the applicants 
like that of Order No.EW/261/1 Pt. 11 
dated 03.02.2005 issued by the Railways 
appointing 25 Nos. of Khalasis. 

A direction 'to the Respondents to 
consider the'representations submitted 
by, t1i e applicants 'on 08.12.2006 and 
thereafter to pass speaking orders 
thereon." 

3. 	1 have heard Mr. G. Rabul learned counsel for the 

applicant and Drj.L.Sarkar learned Railway counsel for the 

Respondents. When the matter .  came, tip for hearing the learned 

counsel for the applicants has submitted that in identical matters,, in 

O.A.No.248 oU2006and O.A.No.227 of 2004 this Tribunal vide orders 

dated 23.10.2006 and .12.03.2005 directed the Applicant-<; to submit 

individual representations with relevant documents 
t 

available with 

them before 	the Respondent authorities and on receipt of such 

representations the competent authority was directed to consider and 

dispose of the representations with speaking order within a period of 

four months. The counsel, for the applicants has - submitted that he 

will be satisfied if direction is given to the Respondents to dispose of 

the representations. Drj.L.Sarkar, counsel for the Respondents has 

submitted that the applicants have filed this OA after a long lapse 

LOS 
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"but it may be entertained. The counsel for the applicant has also 

submitted this Hon'ble Tribunal while disposing of the O.A.No.227 of 

04 vide its order dated 12.03.2005 also made a specific observation 

which is reproduced below- 

"If the order dated 03.02.2005 was passed i 
' n the case of similarly situated persons, i.e. if 

those persons were also ex-casual labourers. 
who did not furnish the required details in 
1987 pursuant to the circular issued by the 
Railway Board and they had filed Original 
Application after long lapse as in the case of 
the Applicants certainly the Applicants if they 
do satisfy the requirement of the scheme, are 
also entitled'to the same treatment. This will 
be borne in mind while passing the order 
disposing Of the representation to be filed by 
the Applicants as directed herein above." 

4. 	Considering all aspects of the matter, I am of the view that 

direction 	is 	to be. given 	to 	the Respondent to 	consider the 

representation of the 	applicants. Therefore, 	I direct 	the 2 1  

respondent or any other competent authority to consider the 

representations, if filed, within, a time frame of four weeks from to day 

and dispose of the same within 4 months thereafter by a speaking 

order. 

The O.A. is accordingly, disposed of. There will be no 

order as to costs. 

(K.V.SACH.J.DANANDAN) 
VICE-CHAIRMAN 

LM 
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BEFORE THE CENTRAL A1)WN4S-T-R-A-T4*&-T* 

GUWAHATI BENCH, GUWAHATI 

O.A. No. 	of 20OF 

AL 

Shri Samaresh Chandra Dutta & Ors. 	... Applicants. 

- VERSUS- 

Union of India & Ors. 	 ... Respondents. 

INDEX 
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REFORE THE CEWFIZAIJ ADMINISTRATIVE TRIBUNAL 

GUNVAIIATI RENCH, GUWAIJATI 

ORIGINAL ikl)  PLI CATIONNO. i ---OF2007. 

S'N"NOPSIS/LISTOF DATES 

1999 	The Govt. ofinc-lia in the department oflZallways took a policy decision 

to tile effect Iliat the Casual labourers, \xho were disengaged prior to 

ti I bject to availability of 

Register Sustentative Posts. Vide the said policy decision, concerned 

authorities were directed to prepare and maintain Live Register and 

Supplementar.yl ~ cgistcr indicated names of Casual enlployees. 

(Annexure — A Colly, P g. 

The ApPlic-ants, w1io were enpaged i n  several Divisions of the 

North-East Fronlier R-ailway as casual labourers and disengaged 

subsequently, api -iroached the concerned authorities enquiring if their 

narnes had figin -ed in the Live Register oi- tile Supplementary Live 

Register. As no positive response was ft)rthcorning from tile 

Respondents, several representations vere submitted by thern. 

(Annexure — 13 Colly,13g. 

25.03.199 1) 	The Respondent ILI(11()I'il:ieS Under sonle extrancous considerations 

prepared a list of' Fx-Casual JabOLIrers, which was deerned as 

interpolated seniority list. However, tile names of those persons who 

were included in the said list were engaged much later than the 

Applicants. 

(Annexure - D, Pg- 
	13 

21.05.2005 	Some of tile ex -Casual labourers, who -were similarly placed like that of 

the Applicanis lierein and who were denied absorption by the 

Respondents aliproacliccl Ilic I'lon'ble Central Administrative Tribunal, 

Guwahati'Bench 1)),  ffliag Original AI)p1luation No. 140 of 2002. "I'llis 

Hon'ble Tribunal w1ii1c disposing thcsaid Original Application dire'ctcd 



F> 4  

the Applicants herein tO SUbi ,nil individLMI representations and further 

directed the authorikes (o consider the same. 	
I 

(Annexure — L, Pg. ) 

12.05.2005 	Thie Applicants of the ,.Ifi)j -crnen[ioned Original Application No. 140 of 

2002 submitted individtial .  represen tat] on s, wilich were rqjected by the 

Respondents. Being aggrieved, the Applicants or' ice again approaclied 
Iliis Hon'ble TribLinal by filing i ftesh Original Application, w.hich was 

disposed of by the I lonble'"I'ribunal with a direction to t1le Respondents to 

consider the representations submitted by  the Applicants and to absorb the 
Applicants if tl -ic-y are not already absorb in the next vacancies that will 
,  arl se at the earliest. 

Tlie ' Applicants *hcrein being similarly situated have 

approaclied this I -Ion'ble Tribimal by preferring the present Original 
Application praying for a similar relief 



BEFORE THE CENTRAL A"D.M]NIST"RATIVE TRIBUNAL 

GUM'.AIIAI*l ~li]TNC ~ll-GUW.A.UIATI 

(Aii Application Under Seclion 19 of the Adiniriistrative Tribunal Act, 1985) 

	

ORIGINAL Al"I'LICATION NO.—I 	OF 200;r 

BETWEEN 

I 	Sri Samaresh cb.1htta 

C/o Swapan Roy 

Kamakhya Coloii) ,  

Guwabati, Kaml -LIJ), Assam 

781012 

2. 	Sri Chandan Mazurvida'l* 

C/o Sri Ashok Bhowrnick 

DS/36/G, Rest Camp. 

Guwahati 781012 

3 	Sri Ajit Mukher.1yee,  

Resident of Rallwa 	3 .), Quarter No 107/13, BY C , Colony 

P.O. Pandu Dist'Kainrup Assam - 

4 	Sri Dipak Nalh 

Resident of Loco Colony 

Near Rly. Quar1cr Nllmher 135/C 

P.O. Pandu District Kanirup Assam 

5 	Sri Dipak Kurnar Cliakraborty 

C/O Santosh Chakraborty 

Quarter No. 2/A, Rest Carnp 

Guwabati-12 

6 	Sri Ratan Dey 

C/o Ajit MukherJ)y" 

BBC Colony Near Qukirter No. 107/13 

P.O. Pandu Guwahati 12 

I 
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7 	Sri Jaydev Charidri Dey 

C/o Bimal Dey 

American Coloii),  

Near Ramkrishna Mission 

Bye Lane No 3 

House No. 5 6/5 7 

Guwahati 12 

......... APPLICANTS. 

--AND- 

I 	The Union of lndi ~i. 

Represented by 1he Secre.tary to the 
Govt. of India 
Ministry of Railkvays 

Rail Bhawan, Ncw Dellii 

General Manager (1)), 
N.F. Railway, 
Maligaon, Guxxal ia I i --- 11 . 

Divisional Railway Manage.r (P), 
N.F. Railway, 
Lumding. 

Railway Recnjiltiient Board, Ginvahatl 
Represented by its (-.'I ialITI-Mil 
Station Road, (33 i,i ,,valiati - 781 001 

... RESPONDENTS 

DETAILS  OF  THE APPLICATION 

PARTICULARS  OF THE OIWER AGAINST  WHICH  THE 

APPLICATION IS MADE: 

That the present application has beeii directed against the refusal of the 

respondent authorities to re-engage the applicants as casual labourers in terms of 

the policy decision takeri i.ip by flic im/c. of Indta,.Department of Railways. 

2. 	JURISDICTION  OFTHE "FRIBUNAL: 1  

-Fhe Applicants declare tfiat the SLII ~ject matter in respect of which the application 

is made is within thejurisdiction ofthis Hon'ble "Fribunal. 

-17 



3. 

4.. 

LIMITATION: 

The Applicants further cle.clarc that the application is within the limitation period 

prescribed under Sectioii 1. ofthe Adininistrative'VribLinal Act, 1985. 

FACTS  OF THE  CASE: 

	

4.1 	1"hat the Applic ~.iiits 	citizens ot'hidia having their permanent residences 

within the State of Assain ai -id are as such erititled to all the rights, 

privileges and pr(.-)1CCtiO.11S guaranteed to the citizens of India under the 

Constitution of India and the laws Eraii -ied thereunder. The applicants 

have a common ajid identical cause of action and as such have approached 

this Hon'ble]."ril)Uflal by filing a Common Original Application. 

	

4.2 	That the Indiari Railway requires large number of casual labourers for 

carrying out the r ,e[..,,uIar maintenance wofl ~ s arid for undertaking various 

new projects. 'Stich cast-ial laboi,ircrs so engaged either in maintenance 

works or in pro iect woi -ks are,  called open line workers or project workers. 

The casual worl,.e.rs are byctierall .y e.iigaged and disengaged from time to 

time. The Railwa .),- Boaul has fibraii.ilated ~iarious schemes from time to 

time for reengageilient ot-  absorptioti of the ex-casual labourers in regular 

substantive 	posts 	and 	to 	regularize 	the 	services 	of existing 	casual 

employees. For absorptloii of ex-casual labourers the Railway Authorities 

are required to inaintain two separate registers namely- Live Register and 

Supplementary Live It.egister. The Govt. of India in the Department of 

Railway took a policy decision in the year 1998 to the effect that the 

casual 	labourers -~A,ho were disengaged prior to 01-01.1981 	would be 

engaged from tirric W tirl)(' Subject to availability of' regular substantive 

posts earmarked iti this ivg'ard. 	is and when required. The concerned 

authorities were (firecled to prepare arid maintain the Live Register and 

Supplementary 	Register to 	indicate 	the 	names 	of the 	casual 

employees and otfier particulars like their engagement, disengagement, 

place of work etc The Ministry of Railway formulated various schemes 

and 	policies 	to 	absorb 	cx-casual 	labourers 	and 	thereby 	directed 	tile 

concerned authorities to JbIlow the necessary formalities at the time of 

such absorption, 	He it statcd herein that the casual labourers who were 

disengaged long back cmild not corifine themselves to the respective place 

of works. 	Thcv had to iliove fi -oin one place to another in search of 

livelihood. 	As 	it 	was inctinibent oil tl-ic part of' the Respondent 

Authorities to gi ~ ,ea pi-oper aiid wide notice at the tinie of their decision to 

absorb ex-casual 	labot.irers iii their cstablishnients. 	In absence of such 
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-4 notices being giveii proper and wide public.ity, no effective consideration 

can be given to tlic- cases oftlie various cx-casual labourers. 

Copies of the relevant notifications 

regarding the policy decision of the Railway 

to absorb ex-casual labourers are annexed 

herewith and marked as ANNEXURE — A 

4.3 That, the Applicants hercin were engaged in various Divisions of the N.F. 

Railway as casual labourers and were disengaged subsequently. Like 

other ex-casual lab0Ur(:Irs most of the Applicants had to leave their place of 

work in search of other sources of livelihood. Pursuant to the formulation 

of the scheme for iegi.ilarisalion of ex-castial labourers a large number of 

vacancies were SOL11,111t to be filled up under the Lumding Division. Inspite 

of taking such ii dccisioii offillii3g up of a large number of vacancies by 

ex-casual labOUIVI - S, Ilic Authorities failed to give a proper and wide 

notice. As such, (lie Applicants did not have the knowledge of such a 

decision taken by the concerned ~authoritics at the relevant point of time. 

However, immediately upoti coining to 1 ~...now about the said decision, the 

Applicants appi --oached tl -w Respondent Authorities enquiring if their 

names figured iii the Live Register or the Supplementary Live Register. 

The Applicants sijbmilted applications along with their discharged 

certificates for re engagernent as caSUal labourers. As no positive 

response was fortlicomirig froin the [Zespondent Authorities, the 

Applicants Submitted several representations. However, such 

representations f(ailed to evoke any response from the concerned 

authorities. 

C'opies of the representations submitted by 

soine of the Applicants are annexed 

herewith and marked as  ANNEXURE —  B 

Collv. 

4.4. 	That, the Applicant!.; were sliocked and SUI-prised when they came to know 

that the Resporident Authorities had absorbed a group of ex-casual 

labourers numbering ~_-tboul 1194 (One hundred ninety-four) and most of 

whom were engaged nixich later than the Applicants herein. The 

Respondent Authorities had prepared a list of the 194 workers excluding 

the Applicants lierciii witliout any valid reasons or justifications. Being 

aggrieved, the jkplflicants approacbed the concerned authorities and they 
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were assured th ~a equit-ics, shall be made from the work sites where they 

had last worked arid oil receipt of tile records from the work sites their 

names will be considered for absorption. Be it stated herein that the 

authorities had giveri a commitinent to absorb the applicants much prior to 

the aforementioned Policy Decision of 1998. During the tenure of their 

engagement as ex casual labourers service record books were duly issued 

to the applicants which revealed their nature and period of employment 

and also that the salaries were duly drawn by the Applicants. Despite 

receiving §uch reports iii. favour of the Applicants, the Respondent 

authorities refused to consider their cases for absorption. 

Copies of the relevant portion of the service 

record books of the applicants showing their 

status is arinexed herewith and marked as 

ANNEXURE  — C 

4.5 
	

That, tile present Applicants are ex-casual labourers who had worked 

under the different Divisions of the NF Railway and at different work 

sites. As has already been stated liereiri above that after being discharged 

the Applicants had to inove to some otlier places in search of livelihood, 

they were unaware of (lie relevant scherties and policies formulated by tile 

Respondent Authorities for absorption of the ex-casual labourers. 

Moreover, for '.1'eLSons best known, the Respondent Authorities did not 

give proper publicity Of Such schernes and policies and did not even notify 

any decisions takeii based Oil such schemes in the offices concerned which 

again prevented the Applicants fi -orn getting any information. Tile 

Applicants who subscquerifly came to know about the schemes pertaining 

to absorption ofex-caSUal labourers, submitted their applications, but their 

applications were never considered by the concerned authorities. The 

authorities most deliber2itely did not consider the cases of tile Applicants 

and the Applicants were deprived ofthe benefits conferred upon then-I by 

the aforesaid schemes Jbr no fault of llieir own. Although, the 194 

labourers who - bave been absorbed, where similarly situated like the 

Applicants, yet the Applicants were discriminated against and were denied 

their right for absorption. Be it stated herein that amongst the 194 

labourers who \N-ere absorbed by the Respondent Authorities most of them 

were engaged mucli after the Applicants, As such, the actions of the 

Respondent Authorities in refusing to consider the cases of the Applicants 

for absorption are ~irbitrary, unfair, unreasonable, illegal, discriminatory, 

inalafide and capricious. 
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	4.6 	That, the Respondcnt Authorities prepat -ed a list dated 25.03.1999 of Ex- 

casual labourers \vIiich was decined as interpolated seniority list. The said 

list was taken to be the basis while absorbing 194 numbers of ex-casual 

labourers. Be il stated licrein that the workers who were included in the 

list dated 25.03.1999, were sirnilarly situated like that of the present 

Applicants. 1"urLhen -, the cases of the present Applicants are more genuine 

than most of the workers incIluded in the list, as they were engaged much 

	

later than the Applicanb,. The cases ofthe present Applicants were duly 	6---'! 

covered by the concerned circulars/scheines of the Railway Board but the 

Respondents deliberately rejected their applications arbitrarily for some 

extraneous considei-eitions. 

Copy of the said fist dated 25.03.1999 is 

annexed herewith - and marked as 

ANNEXURE'—  D. 

4.7 	That, the Applicants respectfully beg to state that the maintenance of Live 

Register or Supplcrnenl ~ary Live Register is the responsibility of the 

Respondents. 'Fbe Respondents have always kept those registers secret 

and there was no scope for the Applicants to ascertain whether their names 

were included in. flie said lZegister or not and the Respondents refused to 

inform the Applicants abOUI the inclusion of their names in the Register. 

The Applicants wei -e never given any opportunity to submit representation 

for registering their naines in Supplernentary Live Casual Register. Be it 

stated herein that even ifany notice was issued by the Respondents to this 

effect, yet the sarne was neither notified in the Notice Board nor was 

published in the local Newsj~apens. 

4.8 	'That, the Resj')OD(.IelltS have screened/selected a group of ex-casual 

labourers numbering 1911- CXCIUding the Applicants in a very arbitrary and 

unfair manner. Although the position of most of the Applicants were 

better than those C ~isual 1,11)OLII-ers included in the said list of 194 workers, 

they have not becii considered for absorptiOD/regularisation of their 

services withoul assigningany reason, whatsoever. 

4.9 	That, some other sirnilarly situated ex-casual labourers under Lurnding 

Division, who ~vere Aso denied absorption by the Respondents 

approached the I lon'ble (" entral AdniinistrationTribunal, Guwahati Bench 

by filing an Orlgi.n ,,il Application being. O.A. No. 140/2002. This Hon'ble 

Tribunal after hearing the parties disposed of the said Original Application 

vide Judgment an,,.i Order dated 21.05.2003 directing the Applicants 
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therein to Submit individual represental ions before the Respondent 

Authorities and fi.,ither directed the Rcspondent Authorities to consider 

their cases as per IaNv .-Uid p,, iqs appropriate orders within a period of 6 (six) 

months frorn the reccipt. ofsuch representations. 

,A copy of' tile Judgrrient and Order dated 

.21.05.2003 passcd in O.A. No. 140/2002 is 

annexed herewith and marked as 

ANNEXURE  ,  —  E. 

4.10 That, therea116 -  the Applicants in Original Application No. 140/2002 

	

submitted individtial representations along with all the relevant docurnents 
	

0 

before the Resporideril ,,~ ulhorities. 1--lowever., the Respondents rejected 

the representations subrilitted by the Applicants and thereby refused to 

consider their c.ascs, Being highly aggrieved and dissatisfied by such 

actions of the -Respondents. tile Applicants once again approached this 

Hon'ble Tribunal by filirig a Fresh Original Application being O.A. No. 

227/2004. 	This Flon'bic 'Friburial after detailed deliberations vide 

Judgment and Order dated 12.05.2005 directed the Applicants to make 

ftesh individual 1,epre:icil l ation with all necessaa-3t documents along with 

copies of the Orders ofthe'F.riburial dated 02.08.2000 and 03.02.2005. Be 

it stated herein that some similarly situated ex-casual labourers had 

approached the Hoji*bie ('entral Administrative Tribunal, Calcutta Bench 

by filing an Origiiial z\pplicatiori being O.A. No. 160/1990 which was 

disposed of vide Order (Lited 02.08.2000 directing the Respondents therein 

to absorb the Applicants as Khalasi, if not they are already absorbed in tile 

next vacancies that will arise at the earliest. 	Pursuant thereto, tile 

Applicants of Original Application No. 160/1990 were appointed as 

Khalasi vide Respondent's order No. EW/261/1 Pt-II :  This aspect of tile 

matter was brought to the notice of this Tribunal by the Applicants in 

Original Applicatioil Nio. 227/2004. As such., while disposing of the said 

Original Application by the Hon'bleTribunal vide Order dated 12.05.2005 

the Applicants were directc-d to produce a copy of the said Order dated 

02.08.2000 and Order chitcd 03.02.2005 issued by the Railways 

before the Resporidcnt Authorities. It was further directed that the 

Respondents must duly consider the cases of the Applicants with reference 

to the relevant scheme and appropriate orders be passed thereafter. This 

Hon'ble Trib-unal NNhilc disposing of the O.A. No. 227/2004 vide its order 

dated 12.03.2005 also made a specific observation to tile effect that 

... j- 



PON 

....... ~f* the ordcr dated 03.02.2005 ivas passed in the case qf'similarly 

situated person.s, i.e. ~/Ihose persons were also ex-casual labourers who 

did not 7 furnish the required details in 198, pursuant to the circular 

i 
. 
ssued by the Radiveq ,  Board and the.)) hadfiled Original Application 

qfter long lapse as in the case qfthe Applicants certainly the Applicants, 

~f they do satisfy,  the requirement qf'lhe scheme, are also entitled to the 

saine treatinen.l. This will be borne in inind while pqs.!i! ~gj.he order 

disposing of the representation to befiled by the Applicants as directed 

herein aboi,,e 

Copies of the Order dated 02.08.2000 passed 

by the Hon'ble Central Administrative 

Tribunal., Calcutta Bench passed in O.A. 

No. 160/1990,, letter of Appointments dated 

03.02.2005 and Order dated 12.05.2005 

passed by thi's Hon'ble Tribunal in O.A. No. 

227/2004 are annexed herewith and marked 

as AN NEXURE  —  F,  G  &1-1_ respectively. 

4.11 	That, the Applicaiits respectfidly beg to state that they are ex-casual 

labourers situated cxactly in siniflar position to those of the Applicants in 

O.A. Nos. 140/200"1, 160/ 1990 (fi led before the Calcutta Bench) and O.A. 

No.227/2004. The Applicants have also been unfairly and unreasonably 

discriminated ~.igainst ~ind have been illegally denied the right of 

absorption by the [~espondent Authorities. The Respondent Authorities, 

for reasons best known have i-efused to consider the applications and 

subsequent repwsentatious submitted by the Applicants for enrollment of 

their names in the Supplelmentary LiveRegisters 

4.12 That the Applic;An[s deeni it. pertinent to mention herein that as many as 

fifty five numbers of ex casual labOLirers who were denied consideration 

by the respondeni al-IthOrItles approached this Hon'ble Tribunal for 

v ilating theii -  grieN, ai-ices by preferring an O.A., being O.A No enti 

248/2006. This .1 lon ~ blc 1"ribunal while disposing of the said O.A vide 

Order dated 23.10.2006 Avas pleased to direct the applicants therein to 

submit individual representations with relevant records before the 

Respondent aullic-)ntles and on receipt of the same the Respondent 

authorities werc directed (o dispose of the same with speaking ,  orders 

within a period id'J'Our n-jonths. 

11~~ 
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4 
	 Copy of the aforesaid Order dated 

23.10.2006 passed by this Hon'ble Tribunal 

in O.A. No 248/2006 is annexed herewith 

and marked as  ANNEXURE- I 

4.13 	That the Applicants here-in. have also submitted individual representations 

before the Resl -.iondent authorities Oil 08.12.2006 with all the relevant 

	

records available with them, making a prayer for their re absorption as 	 \1 

casual labourers . Howeve.r such representations submitted by the 

Applicants are yet to evoke any positive response fi-orn the Respondent 

authorities and the Applicant's are yet to get any effective consideration at 

the hands of the respondents. . Being highly aggrieved and dissatisfied by 

such actions of the Respondents, the Applicants have no other option but 

to approach this I-lon'ble Tribunal by filing the present Original 

Application. 

Copies of the representations submitted by 

the Applicants on 08.12.2006 are annexed 

herewith and marked as ANNEXUREJ 

CoJIV 

4.14 That, the present O.A. has been filed bonafide and in the interest of 

justice. 

5. 	GROUNDS FOR RELIEF WITH LEGIAL PROVISIONS: 

5.1 	For that the Rallway l3oard., i.e. the Respondent No. 4 herein, has created 

certain legal rights lor absorption of the Applicants as ex-casual labourers 

pursuant to a policy decision of the Government of India in the 

Department of Railways. However, the refusal on the part of the 

Respondents to consider the cases of the Applicants for absorption have 

taken away such rights bestowed upon the Applicants by the policy 

decision of the (IMen -irrient: As such, the actions of the Respondents are 

arbitrary, unreasonable. urilair, illegal and discriminatory and are liable to 

be interfered wicli by this I-lori'ble Tribunal. 

5.2 	For that the purported circulars/Notices/Orders issued by the Railway 

Board from time to time regarditig the absorption of ex-casual labourers 

were not properly published either by putting up in the Notice Boards of 

different offices fiiiietioning Under the NF. Railways or by publishing the 
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same in the local Newsliaper. As such, (lie actions of the Respondents are 

violative of the principle of natural justice and administrative fair play. 

By resorting to ~ucli a course of action .. the Respondents have niost 

illegally and deliberately denied the rights of the Applicants of proper and 

effective consideralion lor absorption as ex casual labourers in terms of 

the policy decision of the Government of'.1ndlia. As such, the Applicants 

are entitled f6r appropriate reliefs before this Hon'ble Tribunal.' 

5.3 	For 	that 	the 	ResI)ondents 	while 	preparing 	the 	Supplementary 	Live 

Registers of ex-casual labourers have acted in a manner, which is contrary 

to the, established norms and procedures. 	Hence, the actions of the 

Respondents 	are. 	illegal, 	arbitrary. 	nialalide, 	unfair, 	unreasonable 	and 

capricious. 	The Respondents have acted in such a manner, under some 

extraneous 	and 	politicil 	considerations 	and 	hence, 	are 	liable 	to 	be 

interfered with at the hands of this, Hon'bleTribunal. 

5.4 	For that the 	lZespondents 	have acted 	illegally and 	against the legal 

provisions by allowing 	194 similarly situated ex-casual 	labourers like 

those of the Applicants herein to enjoy the benefits of the new policy of 

regularisation and absorption and .  at the saine tirne denying the same 

benefits to the Aprflicnii1s, 	Such actions ofthe Respondents are violative 

of the fundamental rights of the Applicants as guaranteed under Articles 

14 and 16 of the Constitution of India. 

5.5 	For that the cases of tlie Applicants herein are similar to those of'the 

Applicants in O.A. No. 140/2002, 227/2004, 248/2006 and in O.A. No. 

160/1990 (preferred before the flon"ble Ccntral Administrative Tribunal, 

Calcutta Bench) and as such, the Applicants are also entitled to similar 

reliefs 	Therefore, this Flon'ble"I"r ibunal may be pleased to pass a similar 

order in favour of A. pplicants herein, as it had earlier passed on 12.05.2005 

in respect of the Alij)licants in O.A.. No. 227/2004. 

	

5.6 	For that, the cases of die Applicants are similar to those employees who 

were appointed vide order dated 03.02.2005 issued by the Railways 

pursuant to the order (hited 02.08. 2000 passed by the Hon'ble Central 

Administrative Tribunal .. Calcutta Bench in O.A. No. 160/1990. As such, 

the Applicants herein -,ire entitled for a direction by this Hon'ble Tribunal 

for absorption. as ex --casual labourers. 

	

5.7 	For that, in any view of the matter. the actions of the Respondent 

Authorities are violative ofilie fundamental as well as other legal rights of 



the Applicants and ~.IS SLIC11, axe liable to be interfered with by this Hon'ble 

Tribunal. 

1 	
5.8 	For that, this applicatioi -I is filed bonafide and in the interest of justice. 

DETAILS  OF REME AMS  EXHAUSYED : 

'Fhe Applicants declare 0 -tal ti-icy have no otlier alternative and efficacious remedy 

available to them except. by way ofthis instant Original Application. 

MATTERS  NOT  PREVIOUSLY FILED  .-O.R, PENDING  BEFORE  ANY 

OTHER  COURT: 

The applicants declare that. no ollier apl --flication, writ petition or suit in respect of 

the subject matter of the Instarit application is filed before any other Court, 

ALI tliority or any other Bencti of the Ilon'ble Tribunal nor any such application, 

writ petition or suit is pciidinp- before any of"them. 

RELIEF  SOUGHT  R)R 

UrIder the facts and circtimstances stated above, the Applicant prays that this 

application be admitted, records be called for and notice be issued to the 

Respondents to show caLise as to why the relief's sought for in this application 

sfiould not be granted aiid i1pon hearing the parties and on perusal of the records, 

be pleased to grant the following reliefs: 

A direction to the Respotidents to include the names of the Applicants in 

the Live Regist( , i-/,") ~ iil)l)lciiiet -itai-y Live.Rcgister of ex-casual workers. 

A direction to the Respondents to absorb the Applicants in the same way 

as has been done with regard to the 194 similarly situated ex-casual 

workers. 

A direction to tbe Respondents to issue -a similar Order in favour of the 

Applicants like that ol'Order No.17-W/261/1 Pt.11 dated 0-33.02.2005 issued 

by the Railways appointii)g '25 Nos. of Kbalasis. 

A direction to flie Respon(Jents to consider the representations submitted 

by the Applicants on 08). 122006 and thereafter to pass speaking Orders 

thereon. 
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1Y 	
(e) 	Cost of the Applicat](M. 

(1) 	Any other refiefor vellef -'s Io wliicli the Applicants are entitled to, under tile 

facts and circunistanccs of flie case as rrilty be deemed fit and proper by 

the Hon'ble Tribi.inal. 

9. 	INTERIM RELIEF: 

Direct the Respondents not to absorb any ex-casual labourers without considering 

the cases of the present Applicants. 

The application is filed Ilirmigli Advocate. 

1 	PARTICULARS OF 'HIF:  I.P.0 

I.P.0 No.DR 6, C? 

Date 

Payable at 	(Aiwaliati. 

i i. 	Ljs'r  OF ENCLOSURES: 

As stated in the indcx. 
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OV 

V E R I F1 CA TI 0 N 

1, Sbri Samaresh Chandra Dtitta, son of late Ramesh. Chandra Dutta, aged about 

47 years. resident of Kamakhya. G)lony, GLiwahati- 12, Assarn, do hereby solemnly affirm 

and verify that I am the Applicatit. in tlie instant application and as such, I am fully 

conversant with the facts and circi-inistwices of the caso. I have been duly authorized to 

sign this verification on behalf of the other Applicants also The statements made in 

Paragi -aplis 4.1, 4.3, 4.5,,4.7. 4.8., 4. 1 1 4.1.3 and 4.14 am true to niy knowledge and those 

made in Paragraphs 4.2, 4.4, 4.6, 4.9 .4.10 and 4.12 are matters of records derived 

dieref'roin, which I believe to be ti -tie and the rest areiny humble submissions before this 

.1-lon'ble Tribunal. 

And I sign this verification on this the T th clay of.lanUary 2007 at Guwahati. 

3""n  " 	C,!,7 - zle,4Lx,_ 
SKINA ,ruz.i", O.F THE A13PLICANT 
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0 ype(] Copy) 	ANNEXURE-A  coll 

GO VEWNI MEXI'OF INM A 
MINISTRY OF KAlLXA1,,kYS (RAILWAY BOARD) 

RBE No.232/98 

NO. FIC'(G) 11/98/CL/32 	 New Delhi dated 09.10.98 

To: 	The General Manager (P)s 
All India Railways &.1 1roduction Units etc. 

(As per standard list) 

Sub: Screening of casual tabour borne on the live/supplernentary live casual 
tabour register. 

I . 	As the Railways are awai -e, the extant instrU(.tlOnS require that Casual Labour 
Uve Register should be maintained foi- Open line casual tabour (unit-wise) and for the 

Pro 

' 
ject casual tabour (Division-wise) for each Department in each Division. The copies 

of these live registers are to be invariably maintained in the Divisional Office and up-
dated every year. 

1.1 	Similarly Supplementary Casual 1.,abour Live Vvegisters are to be maintained 
Division-wise separate for both Open 1,inc and Pro 

, 
ject casual tabour who were 

discharged prior to 1.1.81for for vvanl ofworl ~ or due to completion of work and not re-
engaged thereafter and who had applied by 31.3.87 for the purpose and were found 
eligible for the' purpose by a Coninuttee ol'011-icers on each Division. 

Now that the Casual [,ah0Ul' Oil 1-01.1 have been absorbed under the special live 
during the period from 1.5.96 to 11.3.98, Further, vacancies in the different departments 
of a I)ivisioit/Unit may be filled up by screening the CaS'Lial tabour borne on the Live 
lZegister(s) and after exhausting dien), by scivening those borne on the Supplementary 
liveregistcr of the Division Unit. 

2.1 	In case of the casual labour borne on casual tabour live registers, the 

Regularisation will continue to be as per their turn according to seniority based on the 
nuiriber of days put in by them as casual labour. 

2.2 	However, in case Of the CI.Alal laboui -  borne on supplementary live register, the 
extaiit instructions which stipulate that die persons bonic on supplernentary live register 
will he considered for regulaxisation hased on the service af. -Icr re-engagement after 1.1.81 
(it inay be noted that after sucli rc-eiriplovirient they VV01,11d have in any case appeared ill 
die live register as well) have now lost i-elevance. 'ne s=e are therefore, modified to 
provide that the regularisation ofcasual tabour borne in casual tabour supplementary live 
i-egister will be considered in accordial -ice with the nuniber of days in by them prior to 
1. 1.8 1, those falling in this category being placed enable below an),  who may have 
rendered service after re-engagenic.nt afier 1.1.81. 

Board desire the Notice ol'screeni.rij? a.longwith the lists of persons to be screened 

Out ofthe persons borne on the I.Jvc Rcgister and or Supplementary Live Register as the 
case may be (the total no. of pei -sons ()it the List being equal to the no. of vacancies 
i-equil-Cd to be filled up by the screening), shall be issued Under the signature of as Officer 
of (lie Personnel Branch of the Division concerned. In addition to displaying the Notice 
alongwith the list, on the Notic( ,  Board(s), etc. lie will also send a letter under his 
signature enclosing a copy of flic. ]' ,4otice and the list to cacli of the individuals concerned 
by 1~ cgistered Post. A/D advising that Ht case die individual does not turn up, his name 
will lie deleted from the Casual Labi)ur Live Registcr/Supplenientary Casual Labour 
Regis(ers as the case may be. and fliat dwreafler he would have no further claim for 
Consideration for absorption by sci -cening in 

. 
Group '13', so that there is no difficulty in 

tal(ing action for deletion of the nanies, oftliose who do not turn up. 
Sd/- Devika Clihilara 

To? z L wrcopy 	
Director, Fstablishment (N) Railway Board 

TE 
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Northeast Frontier Rai!y~ 

Office of the 

General Manager (P) 

Maligaon, Guwahati- I I 
REECT884 

570,Pt.XII(C) 

To: 
GM ((.'on), Maligaon 
All PHODs, ALL DRMs & All.D.AOs, 
All controlling Officers of Non-Divislon.alised Offices, 
I'lic (iS/NF'REU, NFRMU & AISCTRFA. 

Sub: Screenir I,  o I'C ~isual. Lat)our borne on theLive Supplementary Live 4~1 
Casual Labour register. 

A copy of Railway Boards letter No.E0,~G)JI/98/CL/32 dated 09.10.98 on 

the ~ibove mentioned subject is lbrNv ~irded f6r irilorniation and necessary action. It is 

clarified that screening of ex-casiial lal)our borne on the live/supplementary live Casual 

.[,about-  Register against vacancies in. the various departi -nents would not be a matter of 

course and automatic but this proc,esslias to be decided based on justification regarding 

Filling tip of vacancies in a particular dc ~partmenl. Proposals for appointment of ex-casual 

lal)otir frol'n these registers would Continue to bc sent to 110 for obtaining GM's approval 

ar)d only after the approval is com eyed to the division. they would take further necessary 

action regarding appointment of' SLICII cx--Casual Labour igainst vacancies by screening 

them according to seniority. For any ftirther clarifications of any doubts reference to HQ 

must invariably be made. Board's carlier letters mentioned in the margin on their present 

letter were circulated as under:-. 

E(N(-,')11/84/CL/41 date 21.10.87 

3, E`(N(;)ll/78/CL/2 date 21.02.84 

FJN(i)l 1/78/(' 1,14 1 date 02.11.84 

E(N(i)11/78/(,'I-,/2 date 25.04.86 

I-I(N(;)11/78/CL/38 date 12.06.87 

1:'(N(;)11/79/Cl-/2 date 03.03.82 

1---(N(;)l 1/88/CL/I 8 date 0 1. 11.88 

010s Circular No.  &  date 

E/571l I (C) 	dated 13.03.87 
(DRMs only) 

DO N o. E, /5 7/11 (C) 	dated H. 11. 87 

Re(:t.686.E'57/0Pt.X(Q dated 16.03.84 

Rcct.706.F/57/0 PtA (C) dated 10.0 1.85 

Rect.732.E/57 PIAI(C) 	dated 2 1.05.86 

E/57/0 Pt.Xl((') 	dated 09.07.87 

T Rect. 644/LJ57/0 PtAX(C) dated 08.04.82 

8. Recl.766/E/57/11 PtAl(Q dated 25.11.88 

Sd/ eligible 
Dy. CPO/IR 

For General Manager(P) 

N1' Railway, Maligaon 

Board's letter No.  &  date 

l-̀ (`N(;)11/84/CL/4l date 02.03.87 
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N.11". RAILWAY 

No. I., /41/`Cl, (E)/Pt-11 
	

Office of the 
General Manager (Personnel) 
Maligaon, Dtd. 8.9.2000 

To: 

DRM/LMG and others, 

Si-ib: 	R'egularisationlnd screening of Castial Labour borne on Live/Suppl. Live 
Casual Labour Register. 

Attention is invited to the 11IStFUCtion contained to Railway Board's letter 

circulated under GM(P)'s No.Rcut/628, E/57/0/Pt.1X (C) dtd. 4.12.98. On the above 

stib.1cct and it is clarified that sc.rcen.ing of Ex-Casual Labour borne in 1,1*v/'Suppl. Live 

CasLial I.,abour Register agairi.st  (lie vacincies of various department would not be a 

nialter of course and automatic. Instrildions stipulated therein should be followed strictly 

bef'ol -e screening test is held, 

In addition to all stich instnictions issued locally' from GM(P) LMG and in 

addilion to the existing systcni of tile f flowing system has been evolved which 

Should be adhered to positivcly. 

At the time of scrcl.~iiing, concerned divisions should nominate one 

Office of P/Branch of at least Asstt. Scale alongwith the list of Casual 

labourers 01 .
' dic. Divisions to verify 11 verification both the Officers 

should be prepare a confit-inexi list of the Casual Labourers of the 

Divn. and it S'11OUld be signed by botli oftheni. This verified list should 

be considered f-61' I'L11-1 1101- proceeding of" screening. 
1. 

Whenever thc~ru  is a correspondencc Froni any of the executives 

conveying fresh hICILISiOn ofnanies it ,  tile list of Ex-Casual Labour, 

name should be immediately verified From the concerned executives, 

before it is given cognizance by the P/Branch of the concerned Divin. 

In this regarcl it is also stated that whenever there is any 

recommendations From .1 1 . 	, the exeCLItiVC conveying fresh inclusion of 

name in the list ofCastial Labot.ir, it must be ensured that this has tile 

personnel apl)roval offlie, GM (according to current instructioris). 

(c)  Whenever fi-esh appoijlt( ~es report to an ,  of the fields units alongwith 

the appointi -nent letter. it 1111ISt be verified and cross-checked by the 

controlling oflicers of the field unit with the authority, who issued tile 
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appointment lefler., regarding genuineness of the letter and candidate 

so appointed bel'ore induction. 

All concerned ~.irc rcquesled to liive a thorough review of all the 

cLindidates (Ex -Casual LaboUrcr) kvho ~ it- e under considerition for screening/appointment 

presently, before they are aclually ~ ibso.rbcd in Group 'lY c~.Itegory. 

In addition 1() aho ,,e, furlher efforts ina) ,  be made to do away laguna, if 

any, in the system of screen-in, ~.2/,~.tl)r)oli -iiiii(, i ,it of E'x-CaSUA Labourers to avoid fraudulent 

appointment. 

Sd/- 
Dy. C.PO/HQ/Maligaon, 
For General Manager (B), 

N-J". Rly, Maligaon. 

No.l -̀ /Rectt/208/0/Pt.VlI 	Lurnding, citd. 1.5.09.2000. 
Copy l

.
'Orwarded for information ~Md ne(,:cssary ~ictlon to: -  

Sr. DFO, DPO, A110s, A1 1O/GlJY, AMMI"13. All Ms. 
All Cadre sec. InchLirt.,es. 
1---/Rectt. 

Sd/- 
For Divl. R.1y. Manager (P), 

N. l". Rly, Luniding. 

f 
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NORTH l"ASTFRON'T'li - ,"R RAILWAY 

NOR.F.Ur'-914 	 011"WE OF THEI 
NO.F-/57/0 RXII(C) 	 G FN I ̀ R-AL MANAGER(P) 

G U WAHATI - 11. 

Dated : 15.03.2001. 

To: 

GM/MIG, GM(( -,.(-)N)/Ml,(-) and AGM/MLGT, 

All PH&Ds, All DRMs aad,-A,.DRMs. DA0,;, 

WAO/NDQ. D&A&' ~ ,` ), D .~ ~ CME/N WS, 

All Area Managei , ., ~\Il Si-. DR(is and DP0s, 

All Sr. DME(]:)'),, DFMD&RT, N41G, 

WM(EWS)/DN(.], N. All Al --'Ns, OSD/RNY. 

Sr. AM/GHY & NJ P. 

'rhe GS/NFRF,'.Lb/Nl'R1VlU, AISC-TRE'A & NEROBC]EA/MIG. 

sl,lb ~ 	 Absorption in 1.1 -ic Radways of Ex-Casual Labour borne as the 

IlVe/SLIpplementary Live Casual labom- registers. 

A copy of Rk. NJ's letter `No.E(NG)ll--99/CL/l9 dt. 20.2.2001 (RBE I 

No.42/2001) on the above stibJect is l'Orwarded lor mfon -nation and necessary action. 

Bd's earlier letter dt. 9.10-90, .4. 1..'.90 and 5.7.91 and dated 1.6.99 as referred to in their 

pi,emitletter were circulated as mider:- 

Illy. Bd's No. and date GNI(P)/Ml.,( -'K's No. and date 

I T,'(K--G)-1-95/BMI/I di. 1.6.( ' . K) P, 	
90 .(NG)II/90/CL/32 dt.4. 10. 

REI~ C'17-884/E./57/0 Pt.Xl1(C) dt.4.12.90 

2 E-(NG)]l-90/RR,-l/l07 dt.4. 10.90 RE'CT-893/1 7/227/144 P.X(C) dt.21.03.91 

3 F~ (NG)II/91/CL/71 dt 25.7.91 REC"t-3 I Od"I/2-27/144 P.X(C) dt.21.03.91 

Kew. in CPO's confd.Sco.Not circulated to 
all concerned 

4 l ~-I(NG)II/91/MR-1/21 dt.16.9.9l 

5  .1 -,4(-NG)1-95/RM-1/1  di.1.6.9 ,.)  -R.f,,C'-I'-091  /t,  /227/144 P.X(C) dt.  8.6.99 

Sd/ illegible 
14.03.01 

(or General Manager (P) MIG 





live/sLipplementary live registers, but possess rninjinum qualification of class VIII pass, 

can also apply. For all the otliet dul) ,artnients., only dioso ex-casual labour borne o' n 

liVOSLIpplerrientary live caSUal 1,J)otir registers, \V110 firIffill the minimum educational 

(Itialilic,ation of class-VIII pass WCUld N,,  (., orisidered for direct appointment against group 

vacancies. 

Board's approval will 	be contintied to be required for resorting to direct 

reCrUitrnent for filling up all (;rotip 'D' vacancies on Railways, either by absorption of 

ex-C,ISL[al labour borne on five/suppleincritary live casLial labour registers or by doing 

fresli recruitment from open marl ~.ict. This is in line NA-111i the existing practice of taking 

130,11-d's approval for such open rriarket recruitments for filling.up vacancies in Group 'D' 

in accordance with the instrucljolis conLiMed in Boar(Fs letter No.E(NG)II/9l/RR-l/21 

clated 16.9.91, wherein all Group 'D' recri)ih -nent oii thc 16ilways, frorn open market, had 

been stopped. 

As far as age limit is concerned, it has been decided that the instructions 

coritained in Board's letter NOT(M.011/91/0.1/71 daled 25.7.91 would continue to be 

applicable as before in the case of general, SCI and ST candidates. In the case of OBC 

carididates however, the age relaxation to ex-cast.ial labour will be available upto the 

Lipper age lirnit of 43 years. 

Please acknowledge rec,(. ,,]P1. 

Sd/- 

23/2/2001 
(Delka Chhikara) 

Director Establishment (N) 
Railway Board. 
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	 ANNEXURE- 

To 	 Date: 10.05.1989 

PWI / BORPATHAR 

Respected Sir, 

I like to inform you that .1 had worked under your kind control from 15-5-1986 to 

16-10-86 and 12-3-1987 to 24-8-1987. So I liope that you Nvill be kind enough to take me 

on Job, as I am involved of i fitmily. So you Nvill grant me my request as your kind 

consideration. 

D/A 

One Xerox copy of Service Book. 

Yours faithfully 

Sd/- Illegible 

Ajit MukherJee 

Received 

Sd/-Illegible 

.Payment Works Inspector 

N.F. Rly. Barpathar 

10-5-1989. 
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"50 	A, N N, E 'Z1  ri- I 

N.F. RAIDA.1 .6 '. -  

OFFICE OF THE 
DY.CE/BR/UMLG 

Dated '3 .02.2005 

Sri Chamaru Rai (SC) 
Mid. Khalil 
Sri Bidur Pd. Singh 
Sri Dev Narayan Singh 

4. Sri Kedar Pd. Sj4Q%b 
1. 5 * ~ Md ' "Azimuddin _1 

Md. Sohrab ," 
Sri Sushil Sarma 

'18. Sri Satish Singh 

Md. Ali Hussain 
Sri Jainu Mahalderr_~ 
Rajak No. I 
Md. SaliMLiddin 
jaharuddin 

..24. Jalim Roy (SC) 
25.'Malabar Singh. 

IA. 

NWON/261/1 pt, 11 

To, 

1. Md. Nurul Hoda 
2- Sri Nonda Kishore Rai 

 Sri Razzal( 11 (SC) 
 Sri Hiralal Yadav 
 Md. Usman Ali 
 Sri Gopal Chandra.Sah 
 Md. Neyazuddin 

8, Md. Mustal(Alam 
9. Md. MONZUddin 	it 

Sub: TernPor4ry Appointment as Khalasi in scale of Rs. 2550-3200/- RSRP f( r implementation of Hon'ble Supreme Court's order. 
r 

In terms of GM (P)/MLG's letter number E/170/LC;/2JHC/C2)/2001 dated 09-11-2004,' you a hereby appointed -as Khalasi i 	 re n scalO of Rs. 2 550-3200/- plus usual allowance as admissible for time ion as applic to tirne and conditi 	able ,~o temporary appoin.1ment -in Group 'D' service and posted under SSE/BR/LMG. Ir 

'I'llis has approval of Competent ~uthority. 

He has been certified Medically fi in B One. tj 

(J. Chak 	orty) 

CoPy forwarded for information and r, ecessary action to 	

AXE  J-/bR/  /MLG 

'i. FA & CAO/fv)LG 
2. GIVI (P)/MLG - For informatioj,'W ' ,.please. This has reference to his letter No. E/170/LC/2/HC/C;al /2001 dated 09-11.2004. 

SSE/BR/I_N/IG - He is advisnil for absorption Of (lie above mentioned Ex. Casual Labour in Giroup 'D' Post of Khalasi in sc~ ' 4. OS / EVV 	of Rs. 25'50-3200/-. 

5 - SICOPY for P/Case. 

(J. Chakr@boily) 
8_1,  E III I q r-, /Ll C L/M 

~UTWED T11  



4sr 400— 	

UR ~E 
I v I . . 

to 	
(.--L;VVAJ-JA'F1 

C) t  2004. 

Dare. (.A.  01" 	hiS, uIlk. ,  11L) [Al 1 " 2 0 

	

j tj 	
- ~ IVAJ ~',AJAN, VjCF, 

N IjA"FIVE 'NI F. El E,  I 

Swi Kanti K1,11 -171ar Das 
,S/(*) St . * — (.~ halldvci D a ,; 

Sri Dilij ..) CI1;-.111cfr,1 Dov 
ankar 	-j 

a ba r 
S/o Hart t\,Icdl-~ 

t  
in Acharit-v 

4 	1 In n e s ~-v-a 1. 
	

a k.r a b (7j r l:\; 
s/o Man in d ralCh a krahuf - L ,v 

SL- 1 
S/o Sri L. Raw' Loo 

S/o Sri Shy ~1111'S1.111CIal -  J -)as 

TE111 illd 1-1 

st- i pi , efll 1..a 
(~!o Lace.Baj)i ji , La). 

1) Ll 
s c) 	d ra ch. De 

1 0. 	Sri Nishan D 
Ram prasa 

S r i 1 -j  
Sk) SUCIllir Kr..E 

1 2 - 	j Nitai 
, /c) Sri Abhin-,.~ :' I -10va Das 

'~.;LiShil Kumar 1j eN, 

S i 1 -1 a r a 	(-2 v 
sh- ) Limesh 

L _5 . 	sr, 	C) I I a I n I C I 	k r a h 
S/o 	Lal C.11 , a k L- a 1) r I 

WTIFIED TO BE R L 
Al 

V KIA rc 



G, 1 _1  

Mom, lhe a 11 1) . all  ts (:11  C~ rcaft.(  e.  C , 0.,L\.  

w as  

re-K) with di r ., , ( , t  

T&unal, the ap _ * 

il()IIS. PlIrsullIt to the 

PhCaIIL's nirld e  i ll( li v i dual  

Divishmal 	Mallag'CM, whic-11 \'V(Z~ n, 

25.2.20()4 (Ann(~xjlre--N). 
- 
ft k; 	Stated 

vide their IeLter No. E(NG) JI_7E3/CIJ2 

CZ11SLIal 	to 

— ------------- 

' 

fvg~ 	 foul Upu\va n,  h,, 
N 	L) 	1 0 0.0 

-rile 	~I Nlanager (Persm ne l) North E~j s~ t 
M@Hgaan, 0. 11wo haU .- 781 00L 
The q ell i o  

LLI"I'ding, Distri(4: Nagjoll"ASS'aill. 
t - 	 . . 

By ACIVOCaUf NvIs. B. ,'Devi. 

L) 

The aPPlicants n rej s ta te d 

Lmnldi ll o Fj i v i s:joll  ol 	
to 	Labot ir.s. ~'%;(:)rk( ~!d 

ing to 	Il a(: l 
worked f0r CILlite 

sc)llle' t" 'le  ill the. PaSt and the re. @ f'tCr th ey were.  
dischar.ged. It is 

s . 
tated that the RaijNv "

aY Board has in
~roduced a 

Scherne for absorption OfAischarged Ex-Casua) Labours in 
1987 but it 

\v ,:'-'; implemented only ill't.lqq
'@ 

~ : 	t ' to  CirCUI,11.3 (A_nncxm- (, S  6 to  
C 	I c a PHC ,1111 -s thm Anugh they My appH,j for tile A jm..X~ 	 of L 1  efiL 	-he Scheme BIFore the authoritie s , tl l ,y  

vvere "Ot given tho AT',50 hem. fit of the Scheme. it is Stated th a t th (. I ( YX 	 R IijwclY had  PI  _j_ 
med a Hsi:  

-(,,-Isu@l Workers: ' vide An'lexure .() an(] LJIC~Y were ah,;n  
the Railway bUt the a 

'
Scants', case, Were 

not considerod, it i s  
r Ch "'. r S La red 	IJ 	t. 	a 1) 1) 1 ica n ts 

-pleseaetions througb 

"1 116 1, ))LIL there. was  ll(:j  

DOL140 OF 2002 benwe 

datal 21-5.2003 

direcans issued by tlq s  

before th 

d ' SPOSed Of by order de 

thereiii that the Railway 

dated 4.3.19 ~-_37 U~.Ive  (.1 1ZI11"I 

N 
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1.3-1q ~3-7 giving tile 6 ~~ tailod 
1) c.) U V V 	I--'Lor (III ()I* before 

-atiollal 
sucti "as dau. t -A biIj.j.1' 6;AU% 

(I U 0 	6 	v 
160111:1[lcatio 

rard and; 
Olis 

ked a g C.astia) Labour for V(2'VW
1ca1 '.ioI1  

any otlic--r proof of having Wor 
I)SOrption in 

-ation of re 
gi-i 

. 
evances ()f tile clzii'T' fo r consi6e ,  

S I Cr  their 

d uc- coul:.Se and 
t1lat  ~.h c_.. applican 

. 
t did not do 50 to  regi 

alice. Of 

at that ti.rIle- It  is 
[Urt 	d thcIt a t. t1lis dist 	

C13iM. In 

quiLe all i ll.Ij.)C)ssl l) je Lask to verify tile gelluirle-I 
	0[ 

S  pL?V 171110s 'Iinvainecl 
~ _ jle  circun-Ist-cilices 	

not bE' ITIc 

'Inc, 	, ,, us  it i s  cjea,r 	
i jn p u gne(i order Vilat Lin e c@s(' oc 

	

du(' 	
Ifl 

oil MeriVs,  COuld " :)t  

1) V 
Olt? 

	

S 	oc)L avail I'lle OPpol 

that ffi ~~ 
tor Ole appli('WIL 

Das, learne( 

did I IC)t get suthrient 	
)Ilcl Olul: OIlly 

de'tails '611-ld Olat tile. rc~sp()Ildetlts 

period is 9 Ivt? 
- 

S . I 
 . 
n) 'j-'jr (-~jrcu ITI Stall C(~'S 	

tile case Of 

I 	 d 
ki rsuant tO the 	lss" C" 

p e.r-sotjs alld gave. Z1 Copy CA 

C a l cu tta Bericl 
I 

 I L f the Tribunal. He I I . as placed b 

dzaed-')  .8- 2000  "" cl  ~111  

Bench 6 ~ L11 C,  
ov d e 	tile CalGlIL - Lh 	r  c)[ 	

-1-2.2005 
asual Wor".'ers as 

Kl-ipj(_:lSl 

	

or ~jer passed absc)rbinq 	 llive bee-n 

and accordingly 	
tjl-, ;t s i m il a r ueaLment 0119" L to  

Meted otlL U) tile ~11)[) 	
(A' MI_. S. 

app 

c)jj 	ot-her hill"I 
i sel 101 -  tile learned"cOu' 



I)v ~V '- 

Ex-Cas 	
Ing 

I)v 	lssiljl j ~j  

appliCOnts, it 	had ri  
die requisite  details Lo ~ Jjcfl)le the I 	tc) (-C 

has llot 	

Jil.siclel. Lheir case  cjI,-(-), Which.. 
(,,()Li rise] fL1 17thel- SLII)11)i(:S 

that: at this clista"t time it 
is 

r 

 not P 
. 
ossible to veril~f tile ccirrect:ness of thE~ details, it any, Furnished 

	

V.hc,  appli can ts.  11, 
() tile'-  words, her submissi011 	C 

19 h ly bela Led. 	
is t'llat 'lle i l -  - lailTI iS 

4. 	We IIC'I\le Consiclere'd the. ri va l 
It 	 su bmissions -. We Find scime merit 

'-,Ubmission o f jv1 s.  13 .  I)ev - 
1, I .earned CC)LInsel 

c~ (l  pol ( I 

Ill - cmilds III".-Ij. 1*11t .. 
ap I) I 	I's did liol! 

appI'Y ill Linic. I.e. 	
mid lhere 

(1111iCLI1r.\' 	
"-c 

S S I) I' the 	ful. Ilished I..)v th 
Cl  r 	ti )  i s  01" 

-(1' 	11 r)17111  Fl I 	C. 
Ill C'. 

Should 	

(A I rs 	(-.11 i.,3 

br--ell re.jc-!r grojill (I of illni-dillatc.. 

-I-  tile  H  
0 w e. v 	S i 1) 

	

placed betorC ,  its a cnp ~f 	tile  A-clell dated 
givilig al)l)(-)i ll  t ill en t  k) 2 5 F x-C,ISLIal Labours P1,11 -SLIOlit tLj  tile.  
issued 1) y tile CaICLII -ta Benci l  (..)f t  t1l  

aPlAcants to  in ~ake fr(-sh 

	

"Iclividlial rej)re 

- 

sentati011s With all 	clevails 
required to be Furnished and mentioned 

ill L110 iMPLIgned Order alo ng  
with co p l es of' tll(-. order o f the THhunal dated 2.8.20()o 
a L C- cl 	3.2.2005 	iSslied 	-b y 	I 	w;., Y 1)  1* 	r 

- 	C,  o r C., 	LI I c' 	c n I I 11) (..! Le 1-1 I ~ 

a period (-)f' s' 

	

IX wet-:ks frorn Loc l ;j 	su(-,, 

	

reprosentations are. Cil'~-d %viLh Iwcc ~;sacy dcl. ~Jik alld tile copi 	Hie 
orders a s directed are rc~ cc.ive(j, I'lle sanic! [ "U%_ ~ he dLIIV 
"tth ref'erence to Lhe .1 ) cllcme  and aPPI

-Opriate orders he i)assed 



%A/ 
idlil)  -3-  i)oriod of till E~ re.VAIL(T. f f th 	r o r s 

3.2.200 ~ wzjs p assed He can? q 
shtnarl, SiMsted nersons on it 

th OS ~ ' peVS011S 	Workers vrho clid n(:i t f'Ljrjj ~S l j  L l )e  

recluire(I cjcj tR il 5- pursum t a the c4cular i0sued by the - 

RaNwEY Board , and Aiey had riled O.A. 	long lum as in the rasp 
cq the sppitant, rer4n, the appikants, if the) ,  do SahsFy -the 

qequirement OP the -S'lleille, 81'e CdSc) (-. , 1)Litl(1d Lo the same l:reFjl: 'jnenL. 1 

This wiH be borne. in mikid whil e p -,Iss  i rl ~ j  th r, orcier disposinq nj.* tllc~. 

CC.'D reS(-.11 ta Lion ,; to he filkl by Lhe nPp!ic;.--mLs as directed 	bbove. 

Th ~ f 0. A. i s (i i ~,- 1) s 

Aj) 1) 1 i c: a I I t:g \,vill 	COPY of As order ahuql w4h their 

il..dividual roprosonumiwAs lwfu: 	rho mmyrucH rmpundwL 

(jo 

SO Ulm ChAWAN 

. 
~C  -A-k 	* 1 -0 	k r U 	fe.. 

ofjic" N) 

I 
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AMP XURIE, 

I IN,  F 0 C'EXI M"Al l . F) f,\~I iSTRA TIVI TR 1 -XNAI 
AA ! , 1  15;

. 
 1\1 ("I -f 

N o. 2 10 o:'- Orig ill a I ".Ap I,!.,  CaLion 	?G06. 

DULC of Order: Thi ~i`thc 23rd day of October 2006- 

'rhe Hon'ble Sri KAI. S .Illchicl,in'imclan, Vico-Chairnizin. 

Sri Shya iflal B L) n i k.. 
GuwahaLi, Kan -irup, A-ssal,11 .. 

a 2. 	Sri swap"an Chand 
Luindijir .1, Karl i Anglong] 

Sri Subir B~ omik- 

1/

.Luniding,, Karbi Aiiglon.u,!.Assa;n. 

1  - 	Sri Mubir. Bhovvni ik 
Lumdllvg',\~ Karbi Ajl *glongijAssa, -n 

S ri Tapn' B h n tta ch a rjee' 
LumcUq, Karbi Anglong l,  A~ sc'llll 

mvahati, Kamru p, A ~ sa' I 

SH Ganosh Bbhadur 
Lumchn ~ ' ~a rb i'Ajig loll C)"'I As sa I, I. 

Sri Sjhi.- ~~ at - h 
(~ Jl(jj  

LU11)(HM), Karbi.Augl 	Ii. 

~I t 	10 1 

iN 

S r i Ra -ik I a Ch. Da s 

C"' UApfjED, TO BE I 

4~ 

TE 
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'-?MPq3P NY 

s sn: I', 

S r i - 1 1 rodip Kr. 1311..Onchai 	cv t  

1.'
~ 

unftling, 	K:it'% , i 	t'vilglo:1 ,C1. 

Sl 	s".11111 dfo 

1/6, Sri A i I I .,C 1 1;1 

Kubi 

S.,00cpInuth Dos 

w Lurndinp, Ktirbi 

'i Al 

19. 

Li n" ~ t, K;ii 	I An',I-mg, 
YA 

Ch. Hn.N 

K:t! 

21. 

S, 	

lb K 

1. 1minding, K. ~ trbi 

S.ri.Ajit. Kr 

ow 

v 

o n 	Ass ,  

Vs 



S  Sri Suj'it D(.,,b R j*.) y r i S,  
Lumclin'O., Krbi j-ug long, Assam. 

r P a t I 
mil(mo, &,;stlll1. LL' M I 

	

'~

5 	Sri Suill-pbf !) 1 ~oy 
Aii(long, 

Dy Advocatm,,,Il 

	

	jtyh' ~;. 1~ .S. ClIUM111111)', INII'S111111111 ShYllill aild Mr C"Ita.1111 

~ Raliul, AdvocaLes. 

Versus - 

1. 	The Union U India, P 
Reprvi4mu'l i)y 11ho Scicreti1r.) ,  Lo Hic 
Govermilit-lih (Altidia 
rvfiIj!;Ixy ()[:"RIIiI%vIIy:; 
Allil Blii.twoh, Ncw DI-111i. 

Mdnager (P), 

	

-4* 2. 	Genn ~al 

M6]iU .~jori, tjuwuliuLi - 11. 

0 1), D  I ,H C 	- k" 'mal F lilmy Mallaget 
N.F. Rai:w~ y, 

g . 

IL-.1 I I way Re'ri-  it i 1 . 111 o 111. Bon rd 	I w ~ I I I o t.i 
1 1.61 by 	it 	Cll;lh 	- III 

St 11 iol ~ kw!id, Cm 	it i - it ; I 	I. 
. . . Re";p(Aldcll cs 

1 3) ,  Advocilk - i 	Dr.A.L. Sill-k-11r, 	"."ImIdill(I C"mw0_11. 

on D  F  11,41 (()R/\  1.) 
J; 

1  1 .  SAC1Tji)Anc'!ANDAN (V.C. 

Thk:.1 pplillpill.; colit:t.-Ildt'd 111111 Illoy wk.rk ,  CII:;II(II 	who W( ..I-(,. 

di".-ong"m I  It-d pn(jr to 0 1 .0 1.1 9U I ;-,-; 1)(.-r Llw policy doci!;1oll ot ,  d1c. Railways 

mid Illoy wt)III(Oho (.11(plilk-d Infill 111110 1() tillif! !Mhj(.cL h) fiv;likihility fil ,  

i 	)()Ii( , v 	do( d 

coil cern ( , dm it I II pri I W-; \Vc- i - c dll- ('Ctl ~ld 10 	11 1'(.1  4, 111d Illijillinill I..iv(.. 

Mid 	Sllppjf , 1110: :~t~wv 	16 , gi..;tor 	iIIdI(:;ItIlIO 	1.11c 	lummk: 	()I' 	HIC 	Casual 

..j 
. 

I 

I 

a 

_~h_j 



oll l ip 
0MULIUM in Luq1dinU IDivI s ion  

Ivil y 

11) C's 	the Livc.- 	or fli(,,  upplenientgry" LK 

fc  
6,61111 1 ,19.. ~ ,Ac'clordinU to the App;icant s  identical allil similarl situ a tod y 

C 1 N 11 Ol 0111 11 1 0YOOS npproached nig TribunnI by fi)i llg  O.A. No. 140 1 0f 
nod aw" .  

"r  " J 	"I 	dit - Octod Ulu 	to  S u 1) 11 
individu 

nnd Wher directed Ulu cludloddem to collsidor 
th o Snal(.3. Ibim Ifibunal nNo AN order dated I 2.95.2005 a1sp usc. l.1 
another COA No ~',,.'.227 of 2004 liccor( JinU to th'(j ApplicalIL !;, th () ~;('!  

nre idendcnUy Phicod u. I I I p) o Y c o Who were Ortmi.ed 
relief Thow-M L,jHUgrjcvcu ny the suid ac l . i oll  o f the 	espc : ndcnt.,~ , the 
Applicil Ikqv~-! 8'bprariched this SHOW seeking th o j~Aijlu r 

ri 

LT 

A 	dirc-ction 
tO ilICILide 	U l(?  liallies; 	; 	ot* 	Lh -111C. 	, 	Uvc~ 

1 workers. 

(b) 

i i 
A . direcuoil 	tc )  
App11C:,1jILt; 	ill 
rcuard - to 	111V 

S111110 Mly lit; hasJumdune 
194 Mul 

workers. 

q  

6~9 	A dirocri y o vc) tho F\, C.!;poIld(., IIt, ;  1:0 i!;S(le,  Order in Nvour or A, Appii,ili t !;  liko tjl ~,~ Of OCILIOL' No. EYv1*2i,):1j 	11dilk'd 03.0~ .200 i : ;su  'd by Lhu IZ i I 	I p 	2:5 N 	s. 

2. 	
CmInsel for 	ApIflica '  "Ild 

JJ. arkoViliHiacd1ttanding CmIl se l fqr the Railways. M~ 	11 Ll 1, joili - lied 

IC 01111 SCI tbl-  the App !  
J 	 (-hnt 110  Will be vaLiscied if n dirc(Aioll 

in uiven to the It. 	AwI.hcjriL;cy to considuKthe mprescutudw, 
y lhe Al jlivnnh~ wid 

ncdc" ill ilbsorbimIj 



t  fiv nm 	aVa i I a b I le va ca I i c i 	Dr. 	Sarkar, learned Sv:-inding. 

CoUllsel 	fot' 	0 	IblikVilyS, 	SLIbIlliti - ,:.~ d 	dial: 	he 	11"Is 	no 	objucholl 	if 	~;ticll 	a 

course is ti 	0.,  dopt : ~ d. 

ct; the Applicants to 3. 	in th e in terest of ju Stice, t), i s rribLI 1) f1l dirc, 	s 

sublilit: fiidivi~ fi,ml 	representntions 	with 	relemit 	records 	available 	with 

1.1will Lo 111 o f~o!.poli,dent Authorities mid on roreipl: of' stic I t,  rep resen LaLic 

1.) 1 e 	(,I) I t) 1) It: I.t.,  I 1 1 , 	Atilh(wily 	,J)'111 	IlIld 	di!;p()-.;(,- 	(W 	:;kIlm! 	%vil,ll 

spenikiii U 	tq- (j~-r"with ill 	[I 	p(![_iL)d 	(A k)LIl' 	111011111IS 	FI - Oil) 	1:110 	dUl:(J' 	of rcucipl: c) f 

co 	t; th-dor. py 	ol , 	I: I I i. 

."Th e O.A. is disposed of as above at the admission stage itself. 

No order mi , to cost%. 

C61)y 	of 	1his 	order 	be 	givL.ii 	to 	1-he 	learlic..-d 	Couns<d 	for 	tile 

plirties. 

SO/ V ICL 	CWtA1%I 1i#Vi 

v, 
t  

I 

A 

	

2 	
(., 6 	1 

. 

j q r  ef Applicafit'll , 	 ......... 

(111  %%lilt 11 . 
--nt 

S cC lio ll  

C. A. T. Gu" Ullstl  
Guwathall"I/7  T 

I 
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. ..-L, 

To 

Tlie General Nlanger (P) 

4e 	N.F. Itaffivay 
Maligaon 

Sir, 

Sul) ,  Appcal for Re-engagenient 

ANNEXURE.J 
Date: Q-L'j2-2006 

With due respect and humble submission, I beg losubmit tile following 
few lines for favour of 3 1~our kind consideration and favourable orders  please.  

4  
: t 

S. That Sir, I had been working as casual labour under PWUBarpather duning the I 
period 16-05-781'.10 15-10-1978 and 16-05-79 to 15-10-79 successfully and in 
Support of illy c~'Iaini, I ain cnclOsillg Photocopy of the "Record ofs'micc is 
casual labour". I 

That Sir, aficr I)ie aforesaid period, I have Midier been called for again to 
duties nor I haVe been given arry opportunity to perforni duties loNvards the 
Administrabon. 

'Fliat Sir, durin~, the long period, I approached (lie Adininistralloli 1 -ime and 
gain, but Sir, lily! praycr for re-crigagenient has not given any cognig-ence. 

'Fliat Sir, I am lkssilig my days almost in starvation along %villi my children 
due to long disengagement from Railway Service. 

In view of the above, Your Honour is requested kindly to airange my 
Re-crigagenient in Railway Administra, lion by the earliest, so that I may arrange bread 
for my children and th creby save dierri from the starvation and for the act of your 
kij)dness, I shall rci -najn!ever gratefid to You Honour, Sir, 

DA - Phot 
i 

 ocopy ol Kcc~ rd of 
service as Casual Labour. 

Yours faithfully, 
A 

Ca4m CO-Z-e-50'L U 

(Samamsh Chandra Dula) 1 ..4 1  V1. al L, Dis-engaged Casti, ibour 
Under PWffl3,aq),1lhcr 

a,%  ~X
Z  
opy to DIUM(P), N.F`: Railway, Lumd.ing for kind information and necessary action 

please. He is rcquested to arrange iny early Re-engagemen t please 

Yours faithfully, 

V darenss jur om taucation 
C/o Ajit Muk-bedce '.~ 

Near Rly Qr.'Nlo. 10743, Ar~, ( ~tc,-V, 
P.O. Pandu 

Guwahati - 781012 

CA - ~)J-LkM-re- 

(Samaresh Chancim Dula) 

Dis,enp-ed Casual Labour C,  

UTider PNVUBarpather 

UATWIED TO DE 

JTE 



To Date : -12-2006 
The General Manger (P) 
NA Railway 
Maligaon 

Sir, 
Sub Avl2eal for R"neagement 

With due respect and humble submission, I beg to submit the following  
few lines for fav6ur of your kind consideration and favourable orders please. 

17hat Sir, [ had been worldrig as casual tabour under PWI/aada;pur during the 
period 16-05-1980 to 16.10.1980 successfully and in support , of my claim, I 
am enclosing P'llotocopy of the "Record of service as casual tabour". 

That Sir, after the aforesaid period, I have neither been, called for again to 
duties nor I have been given any opportunity to perform duties towards flic 
Administration- 

That Sir, during the Jong period, I approached the Administration time and 
gain, but S ir, illy prayer for re-engagement has not gi veil a lly  cogniMice, 

That Sir, I ani passing my days almost in starvation along with my children 
due to long di ~̀ engagenient from Railway Service. 

In vie%V of the above, Your Honour is requested kindly to arrange my 
Re-engagement in Railway Administration by the earliest, so that I may arrange bread 
for my children and -thereby save them from the starvation and for the act of your 
ldndness, I shall remain ever grateful to Your Honour, Sir, I 

DA - Photocopy of R~cord of 
service as CasuA Labour. 

o ~ 
Yours faithfully, 

(Chandan Mazumdar) C!. 
Disengaged Casual Labour 

UndcrPWI/l)MV 

Copy to DRM(P), N.~-. Railway, Lumding for kind information and ncce ~ssary action 
please. fie k requested to arrange my early Re-engagement please 

Yours faithfully, 

Address for Communication 
C/o Sri Bimal Dey, 	(Chandan fvlazumdar) 
House No. 56/57, RX Misson Ro4d 	Disengaged Casual Labour 
By Lane No —3, P.0 

' . 
Pandu 	Under PWf]DMV 

Guwabati - 781012 ; 



P~ ' 

Mill.,  

To 	 Date:. 8.42-2006 	17~ 

The General Manger (P) 
N.F. Railway 
Maligaon 

Sir, 
Sul;: Apm.  I  for Re-engagement 

With due respect and humble -ubmission, I beg to submit the following 
few lines for, favo.ur of your kind consideration and favo 

. 
urablc orders please. 

Iliat Sir, had been working as casual tabour under PWI/Radarp&Auring the 
period 15.0.5.198 6 to 16-10-198 C and I 2-03-198X to 24-08-P successfidly 
and m' support of my ctaim ~ I am enclosing photocopy of the "Record of 
service as. casual labouj'. 

That Sir, after the aforesaid period, I have neither b= called for again to 
duties nor I have been given any opportunity to perform duties towards the 
Administration. 

'niat Sir, during the long period, I approached the Administration time and 
gain, but Sir, my prayer for re-engagement has not given any cognigcnce. 

Iliat Sir, I ;am passing my days almost in starvation along %vidi my children 
due to long 1disengagement from Railway Service. 

In view of the above, Your Honour is requested Icindly to arrange my 
Re-engagement in ~ailway Administration by the earliest, so that I may arrange bread 
for my children an~ thereby save them frorn the starvation and for the act of your 
kindness, I sball reinain ever gratefid to Your Honour, S' jr, 

DA - Photo py o 	rd of 
service as alual Labour. 

Yours faithfully, 

- ~'T  ~ 
(Ajit Mukheijee) 

'J" 	 Dis-erigaged Casual Labour 
Under PWI/Badaqw (7  

'60py to DRM(P) JIN.F. Railway, Lumding for kind information and necessary action 
please. He is requested to arrange my early Re-engagement please 

Yours faithfully, 

Address  for Cof;.Munication 
B.B.0 Colony 	

(Ajit Mukheijce) Near Rly Qr. No J.'! 07/13 
P.O. Pandu 	 Dis-engaged Casual Labour 

Under PWVBadarpur Guwaliati - 78101`2 



To 
The General Manger (P) 
NA Railway 
Maligaon 

-a— 6 4 — Da te : P, -12-2006 

Sir, 
Sub: Appeal r Re-enzagement 

With due respect and humble submission, I beg to submit the following  
few lines for favour of 

: 
your Kind consideration and favourable orders please. 

r, ~ /cow/6 fV C' rT- 
That Sir, I had been working as casual tabour under ATBftdai ~w dm* the 
period 16-03-8110 15-06-81, 16-09-81 to 15-1 2-81, 16.4.82 t6 15-07-82, 15- 
09-82 to 16-12 ~82 and 15-04-83 to 16-07-83 successffilly and in support ofiny 
claim, I am enclosing photocopy of the "Record of service as casual labour". 

That Sir, after the aforesaid period, I have neither been called for again to 
duties nor I have been given any OPPOrtimitY to perforni duties towards the 
Administration. 	- 

1-hat Sir, during the long period, I HPPrOacliOd Ille Administration time and 
gain, but Sir, my prayer for re-engagement has not given any cognigence .  

That Sir, I am'passing  my days almost in starvation along with my children 
due to long disengagement from Railway Service. 

In view -of the above, Your Honour is requested kindly to arrange  my  
Re-enPgement in Railwal,' Administrafion by the earliest, so that I may  arrange bread 
for my children and thereby save them from the starvation and for the act of your 
kindness, I sball remain ever grateful to Your Honour, Sir, 

DA - Photocopy of Record b&r-" 
service as Casual

, 

re. 

Copy to 

Yours faithfully, 

Npak Nath) 

Disengaged Casual Labour 
Under SV CON/BNGN 

CS 	0 	gaon for kind inflannation and necessary 
acfioii plea . He is requested to arrange my early Re-engageincnt please 

Address for Communication 
C/o Ajit Mukherjee - 
Near Rly Qr. No. 107~B, AV) C 
P.O. Pandu 

Guwahati - 781012 

Yours faithfully, 

X~-t 
I 

 )_=~' 	) \4  
( Dipak Nath) 

Disengaged Casual Labour 
Under SI /CON'/BNGN 



To 

The General Manger  (p) 
N.F. Railway 
Maligaon 

Date : 06-12-2006 r~~ 

Sir, 
SU 1) :-61 

. I 

Will' due respect and humble submission, I beg to submit ti le  r() 11 ()wi llg  
few lines for favour of your kind considera tion and ~11  Volulble orders please. 

That Sir, I liad'txcn working as casual,  hlbOur ullder PWI/Badarpur during [tic 
Period 04-05-1,9,80 to 16-10-1980 and 15-06-81 to 25-10-8J Successfully and if) support of my"clai lij , I am enclosing Photocopy of the "Record of service as 
casual labour".' 

-fliit Sir, aflerlthe aformaid period, i 	I 11,1 ve llcith -r hmi called for again to 
duties nor I have beell given ally Opportunity to PeTforria duties towards the Administration. 

Tl i 
i 
 at Sir, durin g the loiig pcTi()d, I approached tile Adiniiiiisirilioll ji ll le  jIlld 

gain, but Sir, my prayer for re-mgagment has not given any cognigcmc e.  

That Sir, I a m.,-  Passing my days almost in star-,-ation along willi my children 
due to long d ~scngagement from Rallway Service. 

In view:  of die above, Your Honour is requested kindly to armge july Re-engagemelit in Rall.way AdministTation by d1 c carlicst~ so that I may auange bread 
for my children and t,hereby save them from die starvation and for the act of your  kiijidness, I shall remal 

. 
j
,i ever gralefid to Yotir Honoiir, Sir, 

DA - Photocopy  of Re6d. of- 

scrvlce as Casual' Ubour. 

X" 
Yours faliliffilly , 

b 4-k 

Dipak Khmar Cliaknborty) 
D' 

N,~ Is-engaged Castial Labour 

Under PNVUBadarpur 

Copy to DRM(P), N.F' Railway, Ltiniding for kind infonw-Itio f, ;i 	 and necew ry action 
please. He is requested to arrange my early Re-icnga gellien t p lease  

Yours faithfully, 

Address for Comrn6 nication 	P,  7 
- C/oAjlt?AukjlCfjCC 	~~ 

( Dipak Kumar Chaki-aborty) 'NearRlyQr.No. 107M 	
j Dis-c-ng-,iged P.O. Pandu 	 Casil-,1 1 U-1bolir  

Ginvaliati - 781012 	 Under MVI/Badarlmr 

V 

.1  



7 

-e To 	
Date:.9-12-2006 

The General Manger 

N.F. Railway 
NIAligaoll 

Sir, 

SiAu A :)l)enl for Re-engaf,,cnicnt j 

With, du6 respect and humble submission, I beg to sub lil it the f()Ilowlllg 
few lilies for favour of your kind considera6on and favourn, ble ordevs please. 

That Sir, I had been. working as casual tabour under PWI/Barpatlicr during the 
period 15-05-82 ,  to 10. 1082 successfiffly and in supporl of my claim, I am 9 
enclosing Photocopy of (lie "Record of service as casual tabour-. 

That Sir, afler t c aforesaid period. I have neither becii called for again to 
diflics nor I hai, 6 bee ll g i ven  all), ol~)Poliljllity to Perf0fl)) dulies tolval (IS Ille Administration 

Sir, durin,g dic 10 ,19 period, I approached (lie Adinin' vion t* 

	

i istra I 	une and 
gain, but Sir, illy'prayer for re-en gagen, ell t h as not gi vellally cogllgcllcc.  

Iliat Sir, I ain Ppssing my days almost in starvation along with iny children 
due to ]ona discn' gageniclit ftoni T~zllmay SMIce, 

11 ,  view of the above, Your H011OUr is requested kindly to arrange nly 
Re-enoagernent in Ra~]Nvay Adirliflistration by the earliest, so that  I may alrange bread 
for my children and thereby save thein ftorn the starvation and for ffic act of yolir 
kindriess, I shall reninin ever grateful to Your Honour, Sir, 

i 
DA - Photocopy of Record of 

service as Casual I-abour. 

Y o Lirs fa i d I fLd ly, 

V_ 0  

(RaLari Dey) 
Dls-cngagW Ca.-AMI Lzbour 

UrldeT MVI/airpailie-r 
do W 

t~allway, 1-11111(fing for kind infonnation 11 1( 1 nece- 
please. He is requested to arrange my early Re_erl j~ageljleljt  )lease 

,ary  Ict i on  

YOLIF7S failliffilly, Address 'or Commu ij
~cation 

C/o A.jit Muk-herice 	J! 	V 
Near My Qr. No 107/lt R6 c CL to-, 
P.O. Pandu 	 Watan Dey 
GuivaWn - 781012 	 Disengaged Caswil UboIlr 

Undc-r PM/Bimpailicr 



To 
The General Manger (P) 
NA Railway 
51aligaon 

Sir, 
Sub:  A122~ ~Ifor Re-engagement 

— Date::;942-2006 

With due respect and humble submission, I beg to submk the following 
few lines for favour of your kind consideration'and favoumble orders please. 

S. That Sir, I had been working as casual tabour under PWI/Badarpur during flie 
~6 period 16-05 ~ 1985 to 15.10.1985 successffilly and in support of my claim, I 

ain ellclOsingpliotocopy of the "Record of service as casual tabour". 

That Sir, after the aforesaid period, I have neither been called for again to 
duties nor I have been given any oPporlunity to perform duties towards the 
Administration- 

That Sir, during the long period, I approached the Administolion time and 
gain, but Sir, my prayer for re-eiigagernent has not given any cognigence. 

Tlat Sir, I am passing my days almost in starvation along with my children 
due to long disengagement from Railway Service. 

In. view of the above, Your Honour is requested kindly to arrange my 
Re-engagernent in Railway Administradon by the earliest, so that I may arrange bread 
for my children and thereby save them from the starvation and for the act. of your Idndness, I shall remain -ever grateful to Your Honour, Sit, 

DA - Photocopy of Record of 
service as Casual Labour. 

~V,  

C  Yours faithfidbr, 

dev Chandm TWhj 01 `~Ioye  a  
Disengaged Casual. Labour 

Under I)WI/Barpathar 

Copy to DRM(P), N. F. Railway, Lunding for k-i fid information and necessary action 
please. He is 

I 
requested to arrange my early Re-mgageinent ple ase  

Address for Communiga!kq  
C/o Sri Bimal Dey, ~ 

House No. 56/57 ;  R.K. Misson Road 
By Lane No –3, ~ P.O. Pandu 
Guwahati - 781012 i 

Yours fialth 

oydev Chandra Kvo) 
Disengaged Casual Labour 	U/ 

Under PWI/Barpather 


